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3MCA /ORDER

AR RE, s gesa/
PER MAHAVIR SINGH, IJM:

This appeal by assessee is arising out of order of the
Commissioner of Income Tax (Appeals)]-36, Mumbai [in short
CIT(A)], in Appeal No. CIT(A)-36/IT-501/ITO-24(3)(1)/2016-17
vide dated 18.07.2018. The Assessment was framed by the
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Income Tax Officer, Ward-24(3)(1), Mumbai (in short ITO / AO)
for the A.Y. 2014-15 vide order dated 28.12.2016 under section
143(3) of the Income-tax Act, 1961 (hereinafter ‘the Act’).

2. At the outset, it is brought to the notice of the Bench that
that the assessee has filed withdrawal letter dated 17.10.2019

and the same stated as under: -

"Reg: Oberoi Springs Co-op Hsg. Society
Ltd, Appeal No. ITA/6652/Mum/2018 'C’
Bench

Sub: Appeal filed on 26.11.2018 for
withdrawn of appeal for AY 2014-15

In the above matter, the appellant had
filed the above appeal as the Hon. CIT(A)
had inadvertently omitted to consider the
one of the ground of appeal raised by

your appellant.

Since the Hon. CIT(A) vide their order
dated 16.11.2018 have considered the
points raised in the first appeal & allowed
the same, the appeal field before your
honors becomes infructuous. Hence, it is
respectfully submitted to allow your

appellant to withdraw the same.”
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3. The learned Sr. Departmental Representative has not
objected for withdrawal of the same. Hence, the appeal of the

assessee is dismissed as withdrawn.

4. In the result, the appeal of the assessee is

dismissed as withdrawn.

Order pronounced in the open court on 29.11.2019
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